
3 JULY 20, 1991 4

Almost all newspapers of today have 
carried a news report which is about 
world famous Sri Jagannath Tem-
ple:—
[English]
"two stones and stone beams were 
missing from the roof of the interior 
of the Sri Jagannath Temple.......Be-
sides, few minor cracks on the stones 
were also detected and another stone 
was found to be loose during an inspec-
tion of the inside of the sanctum sanc-
torum of the temple by the Archaeo-
logical Survey of India.”

[Translation]
My submisison is that a year ago, 
a stone slab had fallen from a height 
of 180 feet in this world famous tem-
ple. Now this sensational news has 
come from the Archaeological Survey 
of India that two stones and stone 
beams are missing. During the last 
one thousand years, no cracks had 
appeared in this world famous temple. 
Such reports have appeared only dur-
ing the last one year or so. I he Archa-
eological Survey of India is looking 
alter the work relating to the main-
tenance etc. of this temple. I would 
request the Ministry of Human Re-
source Development to send a team 
of experts of the said depart-
ment to the temple in order to 
carry out repairs wherever cracks have 
appeared. 1 would also request the 
Government to give an assurance to 
the countrymen that the temple would 
be protected against such dangers in 
future.

MR. SPEAKER: 1 think the gov-
ernment is going to take some steps 
in the case of Ankurwad Temple. The 
temple which ihe hon. Member has 
referred to is also a very famous tem-
ple of our country. The government 
is seized of the matter and will do 
whatever is possible. Shri Sriballav 
Panigrahi.

SHRI RAJ NATH SONKAR
SHASTRI (Saidpur): Mr. Speaker,
Sir, one more point be added to it...

MR. SPEAKER: No, you take your 
seat. I have already replied to that.

[English]

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Speaker, Sir, 1 would 
like to draw the attention of the 
Government of India, particularly the 
Coal Ministry, through you, to the 
utter neglijgence and to the step-
motherly attitude meted out to Orissa, 
particularly in the coalfields, with 
respect to employment of local youth 
and also other facilities to be given 
to displaced people, the landless peo-
ple.

Orissa is a major coal producing 
State but it is unfortunate that this 
is the only major coal producing 
State where a subsidiary coal com-
pany under the Coal India Limited is 
yet to be set up. Therefore, without 
any further delay, the Government ot 
India should set up one coal company 
in Orissa, with headquarters in the 
coal-belt at an appropriate place. 
Earlier, the Government had taken a 
decision about it. Particularly when a 
large number of local unemployed 
youths are coming out. it is unfortu-
nate that employment is being made 
at its headquarters at Bilaspur but 
local youths, even men from Orissa, 
are being neglected. Therefore, I 
would like to request through you that 
immediate attention should be paid to 
this aspect and also to the overall 
development ol the coal area in 
Orissa.

[Tnttnlatiou]

SHRI CHHEDI PASWAN (Sasa- 
ram): Mr. Speaker, Sir. before the 
decision of the Supreme Court came 
into effect, it is estimated that different 
coal companies under the control of 
Coal India Limited had collected cess 
amounting to over rupees 500 crores. 
But these companies have not paid 
this amount to the Government of 
Bihar despite the fact that they have 
collected this cess from their consu-
mers. It is needless to say that no 
company is authorised to keep the cess 
so collected with them. These units of 
Coal India Limited—a Government of 
India undertaking—have collected
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Rs 500 crores as cess, but have tailed 
to deposit the same with the Govern-
ment of Bihar 1 he financial condition 
of Bihar Government is critical They 
do not have money even to pay the 
salaries of its staff Therefore. I want 
that the government should make a 
statement on this issue and ensuie 
piompt piyment of the cess so collect 
ed to the Government of Bihar

SHRI GUMAN MAL LODHA 
(Pali) Mr Speaker Sir through you 
I want to draw the attention of the 
hon Mimstei to * who lives in 
New f riends C<>lon> New Delhi and 
is running a big racket of beef export 
hy the name of Anhant Factory at 
Link load Faridabad Five truck loads 
cirrvmg beef of 147 cows were seized 
>este dav at the said place Besides, 
101 <.ows were being transported for 
s'au »hter Sn it is a very big racket 
where tows Irom all places are brou 
ght in the name of buffaloes foi 
slmghtei and thereaftei beel is ex 
ported 1 herefore I demand that this 
firm named Anhant Exporters Pri-
vate Limited should be closed and

* who

MR SPEAKbR Name will not 
go on record

SHRI GUMAN MAL LODHA 
I lit owner of this lirm should be 
ai rested f would also request the hon 
Mimstei of Home Affairs to take 
stringent action against all such firms 
which are engaged in the Hade of 
beet

SHRI SURYA NARAYAN YA- 
DAV (Sahaiasa) Mr Spcakei Sir 
main dam of Veerpur Barrage located 
near Hanuman Nagar on Indo-Nepal 
border m Saharasa district ol Bihar 
breached on 17th of this month The 
Bihar Government deputed its forest 
officials and engineers to carry out 
urgent rcpans but the people of Nepal 
and the Nepa’ese officials not only 
prevented them from doing so but 
also made a murderous assault on 
them Indian Ambassador to Nepal

who went theie to sort out the matter 
was also foiced to withdraw from the 
scene 1 have mlormed the Union 
Government about it a number of 
times, but no action has so far been 
taken in this regard Iherefoie, I 
demand that the Central Government 
should take up the matter with the 
Government of Nepal and arrange to 
carry out the required repairs on 
the dam without any further delay 
because the life and property of lakhs 
of people m that area is m danger

Mr Speaker, Sir 1 have been raising 
this matter in the House since 17th- 
18th of this month, but even Doordar- 
shan and Akashwam have ignored this 
important matter Sir. it is a very ini 
lortant matter and it concerns both 
the countries Therefore I request the 
Government to take it seriously and 
take urgent steps m this direction so 
that the life and property of the people 
of that area could be protected

SHRI VISHWANATH SHAS1RF 
<Ghazipur) Mr Speaker Sir, Eastern 
Uttar Pradesh is m the grip ol severe 
drought Agricultural operations have 
come to a standstill Due to non-
supply of power tubewells and canal 
system of irrigation have been render-
ed inoperative Deokali Pump Canal 
Jamamc Pump Canal and other lift 
canals of Ghazipui district are non-
functional I demand that the Gov-
ernment should increase the quota ol 
diesel to Ghazipur district and ensure 
its regular supply At the s*me time 
power cuts on canals and tubewells 
should be lifted and regular power 
supply be ensured
[Translation]

PROF RASA SINGH RAWAT 
(Aimer) Mr Speakei, Sir, the con-
dition of child labourers in the coun-
try is very critical Through you, I 
would like to draw the attention of 
the Government towards the increas-
ing tendency of exploiting the children 
below 14 years of age They are de-
prived of health, education, welfare 
and nourishment etc and are forced

♦Not recorded


